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In the High Court Of Himachal Pradesh

Case No : CWP No. 7096 of 2010

Bhupinder Mohan Dutta APPELLANT

Vs

State of H.P. RESPONDENT

Date of Decision : 27-08-2012

Acts Referred:

Citation : (2012) 08 SHI CK 0045

Hon'ble Judges : Kurian Joseph, C.J;Dharam Chand Chaudhary, J

Bench : Division Bench

Advocate : Vidushi Sharma, for the Appellant; R.K. Bawa, Advocate General 
with Mr. Ankush Dass Sood, Addl. A.G. and Mr. J.K. Verma, Dy. A.G., for the 
Respondent

Judgement

Justice Kurian Joseph, C.J.—The issue raised in these writ petitions pertains to
the pay scale available to the Assistant Librarians and other ancillary reliefs.
According to the petitioners, the learned single Judge of this Court has already
decided a similar case in Piare Lal and others Versus State of H.P. and another,
CWP No. 5118 of 2010 and the said judgment has become final. If that be so and
in case the petitioners are similarly situated as the petitioners in the judgment
referred to above, similar treatment shall be given to the petitioners herein also.
The needful shall be done within a period of two months from the date of
production of a copy of this judgment by the petitioner before the 2nd
respondent. With the above observations, the writ petitions stand disposed of, so
also the pending application(s), if any.
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